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e find no rrrit in this 

a 

application itsrrch as the Respondents 

have accoated the petitioner in 

one of places sought for, Viz. Khurda 

when he asked for a transfer. That being 

so, nonew case hee one ited 
bee n 

here saying that 	ought to havegiven 

someother place. While rejecting this 

application without admitting, we direct 

that the representation of the petitiozr 

may be considered and disposed of 

expeditiously and reply thereof shall be 

communicated to the petitioner soon after 

the decision is taken. 	 I 
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